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(vii) Need for modernisation of RBIIM
Jute Mills, Katihar*
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(viii) Need to withhold President’s to
asseut to the Criminal Procedure
Code (Bihar Amendment) Bill,
1982

SHRI BHOGENDRA JHA (Madhu-
bani) : The present Code of Criminal
Procedure was adoptcd by both Houses
of Parliament in 1973 in accordance
with the Report of the Joint Select
Committee of both Houses of Parlia-
ment on the basis of the recomecnda-
tions of the Law_  Commission. This
Code governs the Procedure for Crimi-
nal cases for the wlole country.

Some of the basic postulates of this
Code are separation of Judiciary from
the Executive, avoidauce of harassment
and imprisonment of inno.enl persons
to the extent possible.

But the Government of Bihar has
has adopted a Code of Criminal Proce-
dure (Bihar Amendment) Bill, 1982,
which frontally contradicts some of
these basic postulates. The muximum
period of refusal of bail in cases where
police does not submit chargesheet is
sought to be doubled from 90 days te
180 days which the Janata Party
Government had  increased from 60
days to 90 days. Much more funda-
mental departure is maide in taking
away the right of trial of cases punisha-
ble upto six months and/or fine of
Rs. 1000/-under the I.P.C. from the
Judiciary and haindingz over the same
to the Exccutive. In special Laws,
apart from the Indian Pcnal Code, all
cases punishable upto 3 yecars rigorous
imprisonment are sought to be hanied
over to the Executive violating the
fundamental Constitutional obligation
of separation of Judicial and Exccutive
powers by concentrating the powers of
presecution and judgment in the same
hands. The power given under section
110 of the Cr.P.C. for proceeding
agninst economic offences Itke adulte-
ration smuggling, hoarding, withhold-
ing of Provident Fund, uatouchability
etc. has to the best of my knowledge,
never been ulilised by the Executive
in the Bihar uptonow.
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The Cr.P.C. (Bihar Amendment)
Bill, 1982 is pending president’s assent.
I strongly urge upon the Union SGovera-
ment to straightuway refuse President’s
assent to the Cr.P.C. (Bihar Amend-
ment) Bill, 1982 without further delay
to end the uncertainty in the Public
mind in Bihar including the Bar and
the Bench.

(ix) Need to take steps for oil expla-
nation in West Bengal

SHRI KRISHNA CHANDRA
HALDER (Durgapur) ;. Sir, our coun-
try is short of petroleum products and
we are spending several thousand crores
of valuable forecign exchange every year
to import the petroleum products to
meet our demands, in spite of increase
of production in the last several years.
Previously, drilling work was donc in
Galsi, Bakultala and different places of
24 Parganas and of-shore of Buay of
Bengal to the depth of 2,500 metres.

only.

Russian cxperts have said that
Calcutta and Southern portions of
West Bengal are floting on oil and cx-
pressed that drilling should be done up
to the depth of 5,500 metres to 6,000
metres and oil must be found positi-

vely.

To become sclf-sufficient in petro-
lecum products, and to save the valu-
able foreign exchange, it is necessary
to drill up to 5,500 metres to 6,000
metres at the above mentioned places
of West Bengal and Bay of Bengal in
the national interest.

I would urge upon the Central
Government and the Petroleum Mini-
ster to anpnounce that the necessary
steps as mentioned above, will be taken
without delay to get oil in West
Bengal and to make the country self-
sufficient in petroleum products.

(x) Necd to fulfil the promise made
to farmers of Rajasthan canal
area regarding interest in loans
granted to them®

st flvgd  (T1AAR) o @wrafa
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(xi) Need for Constituting one autho-
rity for Security, safety and
efficient functioniug of air parts
in India in view of recent bomb
explosion at Madras Airport

SHRI XAVIER ARAKAL (Erna-
kulam) :  The terroristic and tragic
incident at the Madras airport and the
subsequent Calling Attention debate
in the Lok Sabha have revealed the

inadequacies, insscurity and lack of
cdordination between the various
governmental and . non-governmental



